195 Flood in Kerala, Rajasthan
efc. (C.A.)

SHRI VASUDEVAN NAIR (Peermade):
I too agree with my hon, friend Shri P,
Gopalan that unfortunately the hon,
Minister of Irrigation and Power cannot
give any reply to our pertinent questions on
this occasion because we are very much
interested in the relicf measures and the
support that we should get from the Central
Government, All the same, 1 would request
him to convey our suggestions to the
concerned Ministers and take up the matter
in all earnestness on our behall and on
behalf of the House with the Prime Minister
and the Food Minister especially,

As far as Kerala it concerned, the
statemnent itself makes is very clear that
out of 10 districts, ceven districts are sever-
ely affected by floods. Floods are a patural
occurrence, but this year’s floods are
something unprecedented. That is why 1
am sure that our Government are going to
request the Central Government for
adequate assistance. Their request might
not have reached the Central Government
at this time, but we have seen news in the
newspapers that they are approaching the
Central Government,

The most important help nceded at this
moment is additional foodgrairns, In
most of the areas, thousands of families
had been evacuated, and Government have
decided to supply them with free ration at
least for a few wecks to come (ill they can
go back and scttle down and take_ up their
own work there. During this lean period,
the rationing system in Kerala is aiso very
much hard-pressed. So, we want assistance
from the Cenral Government by way of
additonal foodgrains.

So, I would request the Irrigation
Minister, because he represents the Govern-
ment of India at this time, to take up this
matter immediately with the Food Minister
and also with the Prime Minister and do
something in the matter, I would like to
koow whether already any discussjon has
taken place and whether thereis any effort
on the part of the Central Government to
help the State of Kerala, because this in an
unprecedented  situation, by  supplying
additional foodgrains, apart from monetary
help.

DR. K. L. RAOD : 1shall pass on the
suggestion made by the hon. Member to
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Finarce Minister, the Prime Minister and
the Food Minister [ would also request
the State Government 1o send in their requ-
irements immedietely,

12.40 hrs
PAPERS LAID ON THE TABLE
Aircraft ' Amendment) Rules

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
On behalf of Dr. Karan Singh,

I beg to lay on the Table a copy each
of the following Notifications under section
14A of the Aircraft Act, 1934 :—

(1) The Aircraft (Third Amendment)
Rules, 1969, published in Notifi-
cation No. G.S.R. 1045 in Gaz-
ette of India dated the 3rd May,
1969 together with an explanatory
note. [Placed in Library, See No, -
LT—1444/69.]

fa) The Aircraft (Fourth Amendment)
Rules, 1969, published in MNotifi-
cation No. G.S.R. 1370 in Gazette
of India dated the 14th June, 1969
together with an  explanatory note.
[Placed in Library, See No, LT—
144569,

Notifications under Employees’
Provident Funds Act
fears a1 fau g s § gu-aut
(st fagmar wa ) : At wrEE@ W
wrarT #1 W7 ¥ # fA=fafea o -
qTd 9T T@ATE :

(1) sy wfae fafa sfafaas,
1952 7 a1T 7 ®' IE-ATU
(2) ¥ s fasafafas afa-
FEATHI F1 0F-0F 9fq

(uF) F9=ry wfgen fafa (ga
gaas) @A, 1969 A
faia 28 o[, 1969 & W@
F wagd 7 sfagaar @&
He nHoe wWITe 1510
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(wah geweww) WX o
ugo HXo 1511 (f&dt
#ew) ¥ gwifaa gg 4v)

FuaT<r wfaer fafa (e
Ha1gA)  dIFAn, 1969 1
faais 28 97, 1969 & wd
F uaea § mfagaar e
e THe HITo 1512 (FaraT
"EHTW) WX S THo
orTe 1513 (faedr wegam)
# gxifag g 4t

(2) saardr wfqen fafa wfufam,
1952 &Y 11 4 Y IT-HIT(2)
F neiT wfgg=an @831 AoqHo
"o 1506 (HAST HEF)
T St wHe #;MTo 1507
(feedt aeger) #1 ox sfa
w1 fears 28 @A, 1969 F
I F AT § wwifaa g€
@ qar faaFs @i 93 =fa-
fram &t gt 1§ asar
ATETHIT IAT F7 SNEr T47 |

(@)

(3) wH=r<t wfaesy fafa wfafraw,
1912 Y a1 (1) & \la
ardt #1 af  wfwgaar gear
e uHe WITo 1508 (AT
HEHW) #IX Wlo Ho WMo
1509 (fg<r gewean) &t uw
sfa &t feaid 28 7, 1969
F AT & UATA ¥ sFIfE
gt am fawd o Iw
gfafaas 1 37 §ra @@ 9T
fawamar fear mar faad g
a1 gad ufas afw sw
T 8l | '

* |Placed in Library. See No. LT—1446/
69.]

SRAVANA 9, 1891 (SAKA)
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Maharashira Agro-Industries Develop-
ment Corporation

*i} fag saT wag : 41 AR fask
Fr AT T, § weqAr mfafraa 1956 F1
qIT 619 F #1 I9-4T0(1) F AT Ae-
T UHI-ZFEIEIT TABIHT  FIGIET
fafazz, =t & 1967-08 & arfas wfa-
g7 &1 ux afy, @@r alifwd ag qar
39 9T fagas wIEEr qdE®  F
feeafaai, Tar-wes o w@ar g

[Placed in Library. See No. LT—1447f
69.]

Indian Telegraph (Ninth Amendment)
Rules

THE MINISTER OF STATE IN THE
MINISTRY OF INFORAMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : 1 beg to lay on the Table
a copy of the Indian Telegraph (Ninth
Amendment) Rules, 1969, published in
Motification ™No. G. 5. R. 1079 (English
version) in Gazette of India dated the 28th
April, 1969 and G. S. R. 1969 (Hindi ver=
sion) in Gazettc of India daied the 19th
July, 1969 under sub-section 5 of section 7 of
the Indian Telegraph Act, 1885. [Placed in
Library. See No. LT—144 72/69]

Motifications under Coal Mines Provi-
dent Fund and Bonus Schemes
Act, 1948

st fagsac garg: =T o Fe
FHIT & AT &, F Figar am afqeg -
fafa qar =g T wiafraa, 1948
AU 7 F wdA fawafafea =fy-
gaaEi 1 oF-uF gfd @9 ax
Twarg :

(1) #rta=r @ wher fafe
(daT) drwar, 1969 S
faarw 17 @€, 1969 & wrg &
AT § wiggaAT gEar sito
THe "o 1140 & ssrfaa

gs 4



